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(b) Is it a fact that orders are
being placed on the 1.5.D., London for
articles which could easily be manu-
factured in the Indian Ordnance

Factories?

The Deputy Minisier of Defence
{Shri Satish Chandra): (a) The
India Store Department, London is
cuntrolled by the Ministry of Works,
Housing and Supp'y which exarnines
its” work.

(b) Normally orders are placed on
the 1.S.D., London, only for those
articles which cannot be procured or
manutactured in India. There may,
.however, be some cases in which the
storeg capable of being manufactured
in the Ordnance Factoriez are vrder-
ed because the requirements of sucn
items may be so small that it would
Dbe highly un-economical to manufac-
ture them in this country. Such

are, therefore, obtained from
U.K. through 1.S.D., London,

SBardar A, 8. Saigal: May I know
‘whether the 1.S.D., report has puoint-
d out that the Ministry of Defence
is placing orders for articles which
-are availab'e or which could be
manufactured in India?

Shri Satish Chandra: The pres-
cribed procedure when placing an
order is to send indents simultane-
-ously to the Director General of Sup-
plies and Disposals, to the Develop-
ment Wing in the Commerce and In-
«dustry Ministry and to our Director
General of Ordnance Factories. All
«of them examine whether this parti-
cular store could be manufactured cr
‘could be procured in the country. If
indigenous sources are discovered.
‘the indent on the India Store Depart-
ment is immediately cancelled.

Sardar A. 8, Saigal: May [ know
‘whether it is a fagt that the LS.D.
report un page 17, para 11 savs that
it these stores are purchased in
‘India, the cost will be cheaper?

Mr. Deputy-Speaker: That s
clear,

The Deputy Minister of Works
Housing and Supply (Shri Burago-
lélain): bl\-:;_vul afnswer thi?l q:esti?ﬁ-le,
Sir, on alf o y colleague th
Deputy-Minister” off "Pefence? . It is
true that the Regional Committee for
the London organisation has reportea
‘that a large nymber wvf contracts
laced by them are for small items.
‘That i the 'problem ‘hat has been
pointed out by them and that Is under
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examination by the Ministry of
Works, Housing and Supp'y in consul-
tation with the Ministry of Defence
and also the Ministry of Commerce
and Industry. They have pvinteq out
that thirty per cent of the contracts
are for the value of £30 and less and
another 20 per c®ht. are of the value
between £30 and £100. So, i1oughly
about 50 per cent. are for stores of
the value of £100 or less.

Shri G, P. Sinbha: In view of the
fact that we are maintaining surplus
labour in the Ordnance factories, the
ultimate cost of production will be
cheaper here: because. we have to
pay the labourers whether we manu-
facture things or not.

Shri Satish Chandra: The position
as stated by the hon. Member is not
quite correct. Our Ordnance fac-
tories have got about 50,000 workers.
According to present work load there
may be a surplus of about 93,000
workers short'y. By manufacturing
additional items, we propose to uti-
lise the services of all these labours.
At present they are .not surplus,
They will be surplus in a month or
two, We are planning for future
months.

Shri Nanadas: What are the main
items of articles which are not pro-
duced in India, but which are import-
ed from the UK.?

Mr. Deputy-Speaker: How can all
of them be given here, Hundreds of
them are there. The hon. Member
may kindly put down a question ard
elicit answer. Next gquestion.

TRAINING OF DISPLACED PERSONS IN VOCA-
TIONAL TRADES

*2051. Shri A, N. Vidyalankar: Will
the - Minister of Rehabilitation be
pleased to state:

(a) the number of displaced sons
trained in Vocational Tradesp‘::rp to
31st March, 1953;

(b) the number of those trained In
1852-53 and the expenditure incurred
in their trainipg; and .

(¢) whether Government have em-
ployed any method o make sure
whether  the ° displaced persons so
':::'I’nedr-au geinfully employed or
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The Deputy Minister of Rehabilita-

tion (Shri J. K, Bhonsle): (a) to (c).
‘The information is being vollected
and will be laid on the Table of the
House in due course.
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Mr. Deputy-Speaker: | have al-
lowed too many questions on this.

REDUCTION OF GAZETTED AND NON-GAZETTED
APPOINTMENTS

*2052. S8hri A. N. Vidyalaakar: wil|
the Minister of Finance be pleased to
refer to the answer to Starred Ques-
tion No. 107 asked on the 7th Novem-
ber, 1952, and state:

(a) whether the information asked
for parts (a), (b) and (c) of the
question is now available;

(b) whether the “special unit”, con-
w officers of the Home
and Ministries, t0 in
the answer to part (d) of the ques-
tion, has completed its work;





